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AND
1. The State of Telar

,g*,rcffi x#::?ri,trf Fifr +,{J;tr,I:i8;ffi ;.{t,:#,"r$"#:*att,

...RESPONDENTS
Petition under Article 226 of the Constitutir

circumstances stated in the affidavit rirea *rerev*Ttrlt ;i'il;Hrlil ti:
pteased to issue an appropriate writ, order or direction ;;,n|"i;,r'o"n" ,nthe nature of writ of r

pa rtic u ra rr y th e 2 nd .*'ffi :":H;:,,:";.:L :i.:: ; :"".i,"" ffand admission into MBBS/BDS course ,nd", Mrr"gement euota C NRIcategory for the academ ic year 2024-25 as iregal, arbitrary, unconstitutionar andconsequen'y direct the respondents to consider and include the name of thepetitioners for admission into MBBSiBDS course under Management Quota cNRI category for the academ ic year 2024_25 in the counseling.

petition under Section .15.1 CpC praying that in the circumstances Statedin the affidavit fired in support of the petition, the High court may be preased to



direct the 2nd respondents to consider the petitioners request under

ment Quota C trJRl Category for admission into IVIEIBSiBDS course in the

ing for the academic year 2O24-25 ' pending disposal of writ petition'
Ma nage

counsel

Counsel for the Petitioners: SRI L'RAM SINGH

Counsel for the Respo^a"-'t flo'i' Snt n'UIAIRJUNA REDDY' AGP FOR

MCPL ADMN & URBAN DEV

Counsel for the Resporrdent No'2: SRt G'RAVI FOR SRI A'PRABHAKAR RAO'

SC FOR KNRUHS

The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BI,E SRI JUSTICE J.SREENTVAS RAO

WRTT PETITION No.29427 of 2024

ORDDR.' (per tLLe Hon bte the ChieJ Justice Atok Aradhe)

Mr. L. Ram Singh, learned counsel for the

peutioners.

Mr. R. NagarJ'una Reddy,

Government pleader for Health, Medical and Family

Welfare Department for respondent No. I -

Mr. G. Ravi, learned counsel represents

Mr. A. Prabhakar Rao, learned Standing Counsel for
Kaloji Narayala Rao University of Health Sciences

(hereinafter referred to as .t]le

respondent No.2.

University') representing

With the consent of the parties, the matter is heard

finally

3. In this writ pe fion, the petitioners [nter alra have

Prayed for the following relief:

learned Assistant
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"For the reasons stated i:n the

accompanying affidavit, it is prayed that

this Hon'ble Court may be pleased to issue

an appropriate writ, order or dlrection'

more particutarly one in the naturr: of writ

of lvlandamus declaring the action of the

respondents ParticularlY thr: 2nd

respondent in not considering the

petitioners for counseling and atlmission

into MBBS/BDS course under

Management Quota "C" NRI category for

the academic year 2024-25 as illegal'

art)itrary, unconstitutional and

consequently direct the responrlents to

consider ald include the name: of the

pel-itioners for admission into MBBS/BDS

course under Management Quota'C" Nzu

cafegory for the academic year 2A24-25 in

the counselling and pass such oflrer order

or orders as this Hon'ble Court nray deem

fit and proper in the circumstances of the

CASC

4. kamed counsel for the petitioners submitted that

even though the petitioners had applied for admission

against management quota seats in ll-category' they



3

I
t

could not upload for C_category i.e., Nzu category.

Therefore, they approached respondent No.2 to consider

their request under C_category, but respondent No.2 is
not considering their request to seek admission against
Management euota for -C- (NRI) category seats. He

further submitted that the petitioners be granted liberty
to submit a representa on to the University ancl the
University be directed to decide the said representation

in a time bound manner.

5. Learned Standing Counsel for the University
submitted that the last date of registration

was 23.08.2024 and thereafter, merit Iist has been
prepared, which shall be published at the time of
indicating tl-e web options. However, it is fairly
submitted by him that in case the petitioners submit a
representation, the same shall be dealt with bv the
Universit5r in accordance with law.

6. In view of the aforesaid submission and in the
peculiar facts of the case, the Writ petition is disposed of

I
I
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with libertl' to the petitioners to submit a r:epresenta on

before the University with regard to their grievance'

Needless to state that in case such a refrresentation is

made, the University shall decide the same within a

period of three (03) days thereafter' It is nrade clear that

this Court has not expressed any opinion on the merits

of the matter.

To
1

2

PSK.
BS

Miscellaneous applications' if any pending' shall

stand closeci. There shall be no order as 1-o costs'

SD/-P. PADMANABHA REDDY
ASSISTANT REGIETRAR \

//TRUE coPY// secrtoru#orrtcen 
\

The Principal Secretary, IVledical and Heal!! Family VVelfare- pepartment'

sU;UiliH,;;iil;; fiiA;;bad, state or rerangana -500 055

ffi'R;s[iff riiidii 'r'rulrr.,vina'Rao Universitv of Health Sciences'

Waranoal.
3. 6;; Cts to sRl L- RAM slNGH, Advocate [oPU^c].
4 rwo ccs to Gp ron v-iiJr"iibrrrrr! a-unaAru DEv, Hish court for the state
' oii"funqrna, atHYderabad' [OUT]
5. 6";"iii;'5ni)r.FneriHei<nn nnb, sc FoR KNRUHS [oPUc]
6. Two CD CoPies
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CC TODAY

HIGH COURT

DATED:2211U2A24

ORDER

WP.No.29421 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS.
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